
ACT No. XLI OF i923. 

I 
(Received the assent of the Governor General on the I 

5th August, 1923.) I 

I 

I 
An Act to amend the Charitable and Reli- I 

gious Trusts Act, 1920. I 
I 

W H E R E A S  it is expedient to amend the Chari- 
XIV of 1920. table and Religious Trusts Act, 1920; I t  is 1 I 

hereby enacted as follows :- 
1. This Act may be called the Charitable and Short title. 

Religious Trusts (Amendment) Act, 1923. 1 

2. In  section 2 of the Charitable and Religi- Amendment I 

XIV of 1920. ous Trusts Act, 1920, after the words " the Court 'jfOr4;"$> 
of the District Judge ", the words " or any other 1920. 
Court empowered in that behalf by the Local 
Government " shall be inserted. 

I 
I 

I 
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